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OQréder dated 7,11,2002

None appeared for the applicant on repeated call.

Similarlybn@ one appeared on behalf of the applicant when
the matter was called on 5.11,2002, Before that, the matter
was heard on 22,5.2002, when the learned counsel for the
applicant wanted an adjournment and it was made clear te
him that as the matter was pending since lons, no further
adjournment would be allowed thereafter. In the agkove
premises, it appears that the applicant is net serious in

pursuving the matter, and therefore, the 0.A. fails on the

gromd of default, Wb:nxﬂnré;éen£d£&giy.

Apart frem the abkove, on the merits, we alseo

find that the applicant is net the bkrother of the deceased,

'
He ig in fact not enlyﬁthe bBrother of the decezsed, but
alse he is not related to the deceased. In any case, the

applicant is not covered by the definitien ‘Dependant’
as per the Scheme framed by the Government for offering
appointment en compassionate ground te the wards of the
deceased, On this growné also, the appliéation fails. AMe

Order accordingly. No ceosts.
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